
 In the Court of Principal Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,          
                Principal  Sessions Judge.   

  
    Wednesday,  the 8th day of  April, 2020.

   Crl.M.P. No. 1386/2020

Sivasankar S/o. Sekar (A2) ..Petitioner  

             /Vs./ 

Inspector of Police, 
Kottar  Police Station,
Crime No.14/2020 of Kottar  Police Station.
Rep. by P.P. Nagercoil. .. Respondent 

This petition is filed by Advocate Thiru R. Jayakumar, u/s 439 Cr.P.C.,

praying to grant bail to the petitioner. 

 ORDER 

Perused  the  petition  filed  through  online  and  written  submission

submitted by the learned Public Prosecutor.  

The petitioner has been charged for the offence u/s  302 IPC.

 The learned counsel for the petitioner stated in the petition filed through

online that the petitioner is A2 and this is the 2nd bail petition and the earlier petition

in  Crl.M.P.No.  1377/2020  was  dismissed  by  this  court  on  31.03.2020   and  the

petitioner was arrested on 11.01.2020  and undertakes not to tamper the prosecution

witnesses, if any  and prayed for  bail to the petitioner. 

 The learned Public Prosecutor  stated in  the written objection  that   the

present petitioner is A2 and the earlier bail petition was dismissed on 31.03.2020. The

co-accused   was  moved  before  the  Hon'ble  High  Court  in  Crl.O.P.(MD)  No.



3964/2020 and the same was dismissed on 09.03.2020.  It is a brutal murder and the

petitioner is having specific overt act and he is having major role in committing the

offence  and he has serious serious objection to grant bail to the petitioner.

   It is stated in the bail application that the earlier petition was dismissed

by this court on the ground that the petitioner had suppressed the fact of filing the bail

application before the Hon'ble High Court.    But this petitioner/A2 never moved bail

application  before  the  Hon'ble  High  Court  and  the  earlier  representation  of  the

learned Public Prosecutor that the petitioner/A2 moved bail  application before the

Hon'ble High Court and the same was suppressed  by him are all absolutely false and

it is nothing, but a misrepresentation.  

It is stated in the reply submitted by the respondent police, the  Public

Prosecutor's submission is based only upon the instruction given by the respondent

police.   The  co-accused  had  moved  before  the  Hon'ble  High  Court  and  the  bail

application was dismissed.  The offence alleged to be committed by the petitioner is a

brutal  murder and the investigation is  under premature stage.   The petitioner had

played  major  role  in  committing  the  offence.   Hence  objection  raised  by  the

respondent police. 

Considering the fact that the petitioner is in the judicial custody for more

than 80 days and also considering the fact that the major portion of the investigation

would have completed during the said period  and also considering the breakdown of

COVID-19,  this  court  is  inclined  to  grant  interim  bail  to  the  petitioner/A2  with

direction that after his release from the jail, the petitioner accused is directed to move

regular bail within four weeks from the date of his release.  Further the petitioner/A2



is directed to be released on execution of his own bond. 

In the result,  the petitioner is ordered to be released on interim bail on

his executing an own bond for a sum of Rs.10,000/- and the petitioner is directed to

move regular bail within four weeks from the date of his release and accordingly  this

petition is  allowed.  

Pronounced by me in open court this the 8th day of April, 2020.

                   Sd/- S. Arulmurugan,
                Principal Sessions Judge.

To 
The Judicial Magistrate No.II, Nagercoil.
The Inspector of Police, Kottar Police Station.
The Superintendent, District Jail, Nagercoil. 
The counsel for the petitioner. 



 In the Court of Principal Sessions Judge, Kanyakumari District at  Nagercoil.
Present :    Thiru  S. Arulmurugan, B.A., B.L.,          
                Principal  Sessions Judge.    
    Wednesday,  the 8th day of  April, 2020.

   Crl.M.P. No. 1387/2020

Ramesh Kumar  S/o. Thankappan ..Petitioner  
             /Vs./ 

Sub Inspector of Police, 
Kaliyakkavilai Police Station,
Crime No.220/2019 of Kaliyakkavilai Police Station.
Rep. by P.P. Nagercoil. .. Respondent 

This  petition  is  filed  by  Advocate  Thiru  S.  Shyine  Jose,  u/s  439  Cr.P.C.,
praying to grant bail to the petitioner. 

 ORDER 

Perused the petition filed through online and written submission of the learned
Public Prosecutor.  

The petitioner has been charged for the offence u/s 454, 457 and 380 IPC.

The case of prosecution is that on 06.09.2019 at about 7.15 A.M. the informant

went to her  relative house and after ten days on 16.09.2019 when he reached her

home, her house door was broken and  valuable jewels worth about Rs.45,00,000/-

was stolen away.  Hence the charge.

 The learned counsel for the petitioner stated in the petition filed through online

that the petitioner is  innocent and he is the owner of the RJ Gold shop and the co-

accused  in  this  case  have  sold  the  stolen  ornaments  in  the  gold  shop.   Without

knowing the real facts, the petitioner received  the same for valuable consideration

and based on the confession statement given by the co-accused,  this petitioner has

been implicated  in this case and all  the stolen ornaments were recovered by the

police.  The petitioner is no way connected with this case and  he is under judicial



custody from 23.02.2020 in Crime No.236/2019 of Marthandam Police Station  and

he was remanded in this case on 17.03.2020.  The earlier bail petition was dismissed

by this court on 31.03.2020 and the petitioner is ready to abide by any condition and

prayed for  bail to the petitioner. 

 The learned Public Prosecutor  stated in  the written objection  that    the

present  petitioner is  A2 and the petitioner  being the owner  of  RJ Gold shop had

received the stolen gold articles and he was arrested on 23.02.2020.    Jewels have

been already recovered.

   Considering the fact that the jewels have been recovered by the respondent

police and also considering the fact that the petitioner is in the judicial custody for

more than 45 days, this court is inclined to grant interim bail to the petitioner with

direction that after his release from the jail, the petitioner is directed to move regular

bail within four weeks from the date of his release.  Further the petitioner is directed

to be released on execution of his own bond. 

In the result,  the petitioner is ordered to be released on interim bail on

his executing an own bond for a sum of Rs.10,000/- and the petitioner is directed to

move regular bail within four weeks from the date of his release and accordingly  this

petition is  allowed.  

Pronounced by me in open court this the 8th day of  April, 2020.

                   Sd/- S. Arulmurugan,
                Principal Sessions Judge.

To 
The Judicial Magistrate No.I, Kuzhithurai.
The Sub Inspector of Police, Kaliyakkavilai Police Station.
The Superintendent, District Jail, Nagercoil. 
The counsel for the petitioner. 



 In the Court of Principal Sessions Judge, Kanyakumari District at  Nagercoil.
Present :    Thiru  S. Arulmurugan, B.A., B.L.,          
                Principal  Sessions Judge.     
    Wednesday,  the 8th day of  April, 2020.

   Crl.M.P. No. 1388/2020

Ramesh Kumar  S/o. Thankappan ..Petitioner  
             /Vs./ 

Sub Inspector of Police, 
Crime No.236/2019 of Marthandam Police Station.
Rep. by P.P. Nagercoil. .. Respondent 

This petition is filed by Advocate Thiru S. Shyine Jose, u/s 439 Cr.P.C.,

praying to grant bail to the petitioner. 

 ORDER 

Perused the petition filed through online and written submission of the learned

Public Prosecutor.  

The petitioner has been charged for the offence u/s 454, 457 and 380 IPC.

The case of prosecution is that on 25.06.2019 the informant locked his house

went to her  daughter's house at Tirunelveli and  on 26.06.2019 when he reached his

house, his house door was broken and  valuable jewels worth about Rs.6,52,500/- was

stolen away.  Hence the charge.

 The learned counsel for the petitioner stated in the petition filed through

online that the petitioner is  innocent and he is the owner of the RJ Gold shop and the

co-accused in this case have sold the stolen ornaments in the gold shop.  Without

knowing the real facts, the petitioner received  the same for valuable consideration

and based on the confession statement given by the co-accused,  this petitioner has

been implicated  in this case and all  the stolen ornaments were recovered by the

police.  The petitioner is no way connected with this case and  he is under judicial



custody from 23.02.2020.  The earlier bail petition was dismissed by this court on

31.03.2020 and the petitioner is ready to abide by any condition and prayed for  bail

to the petitioner. 

 The learned Public Prosecutor  stated in  the written objection  that   the

present  petitioner is  A2 and the petitioner  being the owner  of  RJ Gold shop had

received the stolen gold articles and he was arrested on 23.02.2020.    Jewels have

been already recovered.

   Considering  the  fact  that  the  jewels  have  been  recovered  by  the

respondent police and also considering the fact that the petitioner is in the judicial

custody for  more than 45 days,  this  court  is  inclined to  grant  interim bail  to  the

petitioner with direction that after his release from the jail, the petitioner is directed to

move  regular  bail  within  four  weeks  from  the  date  of  his  release.   Further  the

petitioner is directed to be released on execution of his own bond. 

In the result,  the petitioner is ordered to be released on interim bail on

his executing an own bond for a sum of Rs.10,000/- and the petitioner is directed to

move regular bail within four weeks from the date of his release and accordingly  this

petition is  allowed.  

Pronounced by me in open court this the 8th day of  April, 2020.

                   Sd/- S. Arulmurugan,
                Principal Sessions Judge.

To 
The Judicial Magistrate No.I, Kuzhithurai.
The Sub Inspector of Police, Marthandam Police Station.
The Superintendent, District Jail, Nagercoil. 
The counsel for the petitioner. 



 In the Court of Principal Sessions Judge, Kanyakumari District at  Nagercoil.
Present :    Thiru  S. Arulmurugan, B.A., B.L.,          
                Principal  Sessions Judge.   
    Wednesday,  the 8th day of  April, 2020.

   Crl.M.P. No. 1389/2020

Ramesh Kumar  S/o. Thankappan ..Petitioner  
             /Vs./ 

Sub Inspector of Police, 
Crime No.9/2019 of Arukani Police Station.
Rep. by P.P. Nagercoil. .. Respondent 

This petition is filed by Advocate Thiru S. Shyine Jose, u/s 439 Cr.P.C.,

praying to grant bail to the petitioner. 

 ORDER 

Perused the petition filed through online and written submission of the learned

Public Prosecutor.  

The petitioner has been charged for the offence u/s 454, 457 and 380 IPC.

The case of prosecution is that on 06.05.2019 at about 6.30 A.M the informant

locked her house went to Trivandrum and  on 09.05.2019 when he reached her house,

her  house  door  was  broken  and   valuable  jewels  worth  about  Rs.12,000/-  and

Rs.27,000/- were stolen away.  Hence the charge.

 The learned counsel for the petitioner stated in the petition filed through

online that the petitioner is  innocent and he is the owner of the RJ Gold shop and the

co-accused in this case have sold the stolen ornaments in the gold shop.  Without

knowing the real facts, the petitioner received  the same for valuable consideration

and based on the confession statement given by the co-accused,  this petitioner has

been implicated  in this case and all  the stolen ornaments were recovered by the

police. The petitioner is no way connected with this case and  he is under judicial



custody from 23.02.2020 in Crime No.236/2019 of Marthandam Police Station  and

he was remanded in this case on 17.03.2020. The earlier bail petition was dismissed

by this court on 31.03.2020 and the petitioner is ready to abide by any condition and

prayed for  bail to the petitioner. 

 The learned Public Prosecutor  stated in  the written objection  that   the

present  petitioner is  A2 and the petitioner  being the owner  of  RJ Gold shop had

received the stolen gold articles and he was arrested on 23.02.2020.  Jewels have

been already recovered.

   Considering  the  fact  that  the  jewels  have  been  recovered  by  the

respondent police and also considering the fact that the petitioner is in the judicial

custody for  more than 45 days,  this  court  is  inclined to  grant  interim bail  to  the

petitioner with direction that after his release from the jail, the petitioner is directed to

move  regular  bail  within  four  weeks  from  the  date  of  his  release.   Further  the

petitioner is directed to be released on execution of his own bond. 

In the result,  the petitioner is ordered to be released on interim bail on

his executing an own bond for a sum of Rs.10,000/- and the petitioner is directed to

move regular bail within four weeks from the date of his release and accordingly  this

petition is  allowed.  

Pronounced by me in open court this the 8th day of  April, 2020.

                   Sd/- S. Arulmurugan,
                Principal Sessions Judge.

To 
The Judicial Magistrate No.I, Kuzhithurai.
The Sub Inspector of Police, Arukani Police Station.
The Superintendent, District Jail, Nagercoil. 
The counsel for the petitioner. 



 In the Court of Principal Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,
              Principal  Sessions Judge.   

       Wednesday the 8th day of April, 2020.

     Crl.M.P. No.1390/2020

Muthu, S/o. Prakasam ..Petitioner  

             /Vs./ 

Sub Inspector of Police, 
Boothapandy  Police Station,
Crime No.1/2020 of Boothapandy Police Station.
Rep. by P.P. Nagercoil. .. Respondent 

This petition is filed by Advocate Thiru A. Ariharan, u/s 439 Cr.P.C.,

praying to grant bail to the petitioner. 

    ORDER

Perused the petition filed through online and written submission filed by

the learned Public Prosecutor.  

The petitioner has been charged for the offence u/s 294(b), 302, 307,

323, 324, 341, 342 and  506(ii) IPC.

The case of the prosecution is that on 31.12.2019 at about 10.00 P.M. the

petitioner had restrained the informant and caused injury to the informant and not

allowed the informant to save the deceased.

The learned counsel for the petitioner stated in the petition filed through

online that the petitioner is in judicial custody from 09.03.2020.  The petitioner  is

ready to abide by any condition and prayed for  bail to the petitioner. 



 The learned Public Prosecutor submitted written objection stating that

the petitioner is A3 and he was arrested on 09.03.2020.  It is a very brutal murder and

the he is having a major role in the said occurrence.  In the event of allowing this

application, there is a possibility  for the accused to abscond and the investigation of

the case is not yet over and he has serious objection to grant bail to the petitioner.

   Considering  the  objections  raised  by  the  respondent  police  that  the

investigation is yet to be completed and the petitioner has played a major role in the

occurrence,  this  court  is  not  inclined to  grant  bail  to  the  petitioner  at  this  stage.

Hence this application is dismissed.

In the result,  this  petition is  dismissed.

Pronounced by me in open court this the 8th day of April, 2020.

                   Sd/- S. Arulmurugan,
                Principal Sessions Judge.

 



 In the Court of Principal Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,             
        Principal  Sessions Judge.   

  
    Wednesday,  the 8th day of  April, 2020.

   Crl.M.P. No.1391/2020

Raja Singh, S/o Sasi Kumar ..Petitioner  
             /Vs./ 

Inspector of Police, 
Suchindrum Police Station,
Crime No. 72/2020 of Suchindrum  Police Station.
Rep. by P.P. Nagercoil. .. Respondent 

This  petition  is  filed  by Advocate  Thiru R.V. Bibin,  u/s  439 Cr.P.C.,
praying to grant bail to the petitioner. 

 ORDER 

Perused the petition and written submission submitted by the learned

Public Prosecutor.  

The petitioner has been charged for the offence u/s 306 IPC.

The case of the prosecution is that there was a money dispute between

2nd accused in this case and the mother of the informant and the complaint was given

by both of them before the respondent police  and the matter was  settled by the

police. Subsequently when the informant and his mother went to their house, at that

time the petitioner along with other accused  abused in filthy words and  due to the

instigation  of  the  accused  the  informant's  mother  committed  suicide.   Hence  the

charge.

 The learned counsel for the petitioner stated in the petition filed through

online that the petitioner is innocent and he is under judicial custody from 09.03.2020



and  prayed for  bail to the petitioner. 

 The learned Public Prosecutor  submitted the written objection and stated

that the petitioner is A1 and he was arrested on 09.03.2020.  The co-accused is still

absconding and the petitioner is having specific overt act and in the event of allowing

this  application  there  is  chances  for  tampering the  witness  and it  is  too  early  to

consider this application and he has serious serious objection to grant  bail  to the

petitioner.

   Considering the case of the respondent police that the petitioner played a

specific  overt  act  and  also  considering  the  objections  that  at  this  stage,  this

petitioner/accused is released on bail, he will tamper the witnesses, this court is not

inclined to grant bail to the petitioner.

In the result, this petition is dismissed.

Pronounced by me in open court this the 8th day of  April, 2020.

        Sd/- S. Arulmurugan,
              Principal Sessions Judge.

 



 In the Court of Principal Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,          
                Principal  Sessions Judge.   

  
    Wednesday,  the 8th day of  April, 2020.

   Crl.M.P. No. 1392/2020

Satheesh Kumar @ Prathab,  S/o. Sathananthan (A1) ..Petitioner  

             /Vs./ 

Inspector of Police, 
Kanyakumari Police Station,
Crime No.563/2017  of Kanyakumari Police Station.
Rep. by P.P. Nagercoil. .. Respondent 

This  petition  is  filed  by Advocate  Thiru P. Michael,  u/s  439 Cr.P.C.,

praying to grant bail to the petitioner. 

 ORDER 

Perused  the  petition  filed  through  online  and  written  submission

submitted by the learned Public Prosecutor.  

The petitioner has been charged for the offence u/s  302, 201 r/w 34

IPC.

 The learned counsel for the petitioner stated in the petition filed through

online that due to non appearance of the petitioner, the learned Judicial Magistrate

issued Non Bailable Warrant against the petitioner on 20.08.2019 and  the petitioner

was  arrested  by  the  respondent  police  on  20.03.2020  and  the  petitioner  will  not

abscond nor evade from the process of law  and prayed for  bail to the petitioner. 

 The learned Public Prosecutor  stated in  the written objection  that   the

present petitioner is A1 and due to non appearance of the petitioner, the lower court



was constraint to issue non bailable warrant against the petitioner on 06.08.2019 and

he was arrested on 20.03.2020.  In the event of allowing this application, there is

possibility for the accused to abscond and evade from the trial proceedings and also

still the case is in PRC stage as PRC No.12/2018  and he has serious serious objection

to grant bail to the petitioner.

    Considering the fact  that  due to  non appearance of  the accused,  the

lower  court  has  constrained to  issue  non bailable  warrant  on  06.08.2019 and the

accused was arrested on 20.03.2020 and also considering the fact that the case is in

the PRC stage and also considering the national breakdown of COVID 19, this court

is inclined to grant interim bail to the petitioner on execution of his own bond  with

direction that after his release from the jail, the petitioner is directed to move regular

bail within four weeks from the date of his release.  

In the result,  the petitioner is ordered to be released on interim bail on

his executing an own bond for a sum of Rs.10,000/- and the petitioner is directed to

move regular bail within four weeks from the date of his release and accordingly  this

petition is  allowed.  

Pronounced by me in open court this the 8th day of  April, 2020.

                   Sd/- S. Arulmurugan,
                Principal Sessions Judge.

To 
The Judicial Magistrate No.I, Nagercoil.
The  Inspector of Police, Kanyakumari Police Station.
The Superintendent, District Jail, Nagercoil. 
The counsel for the petitioner. 



 In the Court of Principal Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,
              Principal  Sessions Judge.   

       Wednesday the 8th day of April, 2020.

     Crl.M.P. No.1393/2020

Aravinth Priyan,  S/o. Raja Boopathy ..Petitioner  

             /Vs./ 

Sub Inspector of Police, 
Kottar Police Station,
Crime No.77/2020 of Kottar Police Station.
Rep. by P.P. Nagercoil. .. Respondent 

This  petition  is  filed  by  Advocate  Thiru  T.  Sakthi  Prasad,  u/s  439

Cr.P.C., praying to grant bail to the petitioner. 

    ORDER

Perused the petition filed through online and written submission filed by

the learned Public Prosecutor.  

The petitioner has been charged for the offence u/s 294(b), 324, 387 and

506(ii) of IPC.

 The case of the prosecution is that on 21.02.2020 at about 10.45 P.M.,

while  the  defacto  complainant  along  with  his  two  friends  were  travelled  from

Chettikulam to Veppamoodu junction.  While so two unnamed persons  came in a

Pulsar  motor  bike bearing Reg.No.TN74 AV 5520 and the rider  of  the said  bike

abused in filthy language and thrown the knife with an intention to snatch  the money,

in which the defacto complainant sustained injury and thereby the accused persons



threatened the defacto complainant.

The learned counsel for the petitioner stated in the petition filed through

online that the petitioner is innocent and he has been falsely implicated in this case.

On the very same day the respondent police has registered another case in Crime

No.76/2020 and also registered another case on 23.02.2020 in Crime No.79/2020

against the petitioner.   Only with an intention to harass the  petitioner, this case has

been  registered  against  the  petitioner.  The  petitioner  is  in  judicial  custody from

25.02.2020. The earlier two bail petitions in Crl.M.P.No. 2019/2020 and 2186/2020

were dismissed by the learned Judicial Magistrate No.II, Nagercoil  and the petitioner

is ready to abide by any condition and prayed for  bail to the petitioner. 

 The learned Public Prosecutor submitted written objection stating that

the petitioner is A2 and he was arrested on 25.02.2020 and he is having 18 previous

cases including one murder case.  Goondas proposal is pending before the District

Collector as PD No. 12/2020.  In the event of allowing this application, there is a

possibility for  this  accused to  involve such criminal  activities  and he has serious

objection to grant bail to the petitioner.

   Considering the fact that there are previous 18 cases are pending against

the petitioner/Accused, which includes a murder case, this court is not inclined to

grant bail to the petitioner at this stage.  Hence this petition is dismissed.

In the result,  this  petition is  dismissed.

Pronounced by me in open court this the 8th day of April, 2020.

                   Sd/-  S. Arulmurugan,
                Principal Sessions Judge.



 



 In the Court of Principal Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,
              Principal  Sessions Judge.   

       Wednesday the 8th day of April, 2020.

     Crl.M.P. No.1394/2020

Aravinth Priyan,  S/o. Raja Boopathy ..Petitioner  

             /Vs./ 

Sub Inspector of Police, 
Kottar Police Station,
Crime No.76/2020 of Kottar Police Station.
Rep. by P.P. Nagercoil. .. Respondent 

This  petition  is  filed  by  Advocate  Thiru  T.  Sakthi  Prasad,  u/s  439

Cr.P.C., praying to grant bail to the petitioner. 

    ORDER

Perused the petition filed through online and written submission filed by

the learned Public Prosecutor.  

The petitioner has been charged for the offence u/s 392 of IPC.

 The case of the prosecution is that on 21.02.2020 at about 10.30 P.M.,

while the defacto complainant was in front of Parthan Textiles, two unnamed persons

came in a Pulsar motor bike bearing Reg.No.TN74 AV 5520 and snatched the defacto

complainant's gold chain weighing 1 1/4 sovereign.

The learned counsel for the petitioner stated in the petition filed through

online that the petitioner is innocent and he has been falsely implicated in this case.

On the very same day the respondent police has registered another case in Crime



No.77/2020 and also registered another case on 23.02.2020 in Crime No.79/2020

against the petitioner.   Only with an intention to harass the  petitioner, this case has

been  registered  against  the  petitioner.  The  petitioner  is  in  judicial  custody from

25.02.2020. The earlier two bail petitions in Crl.M.P.No. 2019/2020 and 2186/2020

were dismissed by the learned Judicial Magistrate No.II, Nagercoil  and the petitioner

is ready to abide by any condition and prayed for  bail to the petitioner. 

 The learned Public Prosecutor submitted written objection stating that

the petitioner is A2 and he was arrested on 25.02.2020 and he is having 18 previous

cases including one murder case.  Goondas proposal is pending before the District

Collector as PD No. 12/2020.  In the event of allowing this application, there is a

possibility for  this  accused to  involve such criminal  activities  and he has serious

objection to grant bail to the petitioner.

   Considering the fact that there are previous 18 cases are pending against

the petitioner/Accused, which includes a murder case, this court is not inclined to

grant bail to the petitioner at this stage.  Hence this petition is dismissed.

In the result,  this  petition is  dismissed.

Pronounced by me in open court this the 8th day of April, 2020.

                   Sd/-  S. Arulmurugan,
                Principal Sessions Judge.

 



 In the Court of Principal Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,
              Principal  Sessions Judge.   

       Wednesday the 8th day of April, 2020.

     Crl.M.P. No.1395/2020

Aravinth Priyan,  S/o. Raja Boopathy ..Petitioner  

             /Vs./ 

Sub Inspector of Police, 
Kottar Police Station,
Crime No.79/2020 of Kottar Police Station.
Rep. by P.P. Nagercoil. .. Respondent 

This  petition  is  filed  by  Advocate  Thiru  T.  Sakthi  Prasad,  u/s  439

Cr.P.C., praying to grant bail to the petitioner. 

    ORDER

Perused the petition filed through online and written submission filed by

the learned Public Prosecutor.  

The petitioner has been charged for the offence u/s 379 of IPC.

 The case of the prosecution is that on 21.02.2020 at about 9.00 P.M.,

while the defacto complainant parked his pulsar bike bearing Reg.No. TN74 S 1519

worth about Rs.50,000/- in the near by street next to his house.  But on 22.02.2020

his bike was not in the place where actually parked by the defacto complainant.

The learned counsel for the petitioner stated in the petition filed through

online that the petitioner is innocent and he has been falsely implicated in this case.

More over the respondent police has registered two cases in Crime No.76/2020 and



77/2020 against the petitioner.   Only with an intention to harass the  petitioner, this

case has been registered against the petitioner.  The petitioner is in judicial custody

from  25.02.2020.  The  earlier  two  bail  petitions  in  Crl.M.P.No.  2019/2020  and

2186/2020 were dismissed by the learned Judicial Magistrate No.II, Nagercoil  and

the petitioner is ready to abide by any condition and prayed for  bail to the petitioner. 

 The learned Public Prosecutor submitted written objection stating that

the petitioner is A2 and he was arrested on 25.02.2020 and he is having 18 previous

cases including one murder case.  Goondas proposal is pending before the District

Collector as PD No. 12/2020.  In the event of allowing this application, there is a

possibility for  this  accused to  involve such criminal  activities  and he has serious

objection to grant bail to the petitioner.

   Considering the fact that there are previous 18 cases are pending against

the petitioner/Accused, which includes a murder case, this court is not inclined to

grant bail to the petitioner at this stage.  Hence this petition is dismissed.

In the result,  this  petition is  dismissed.

Pronounced by me in open court this the 8th day of April, 2020.

                   Sd/-  S. Arulmurugan,
                Principal Sessions Judge.



 In the Court of Principal Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,          
                Principal  Sessions Judge.   

  
    Wednesday,  the 8th day of  April, 2020.

   Crl.M.P. No. 1396/2020

Selvam @ Vinothkumar,
 S/o. Murugan @ Katta Boss (A1) ..Petitioner  

             /Vs./ 

Inspector of Police, 
Boothapandy Police Station,
Crime No.338/2019 of Boothapandy  Police Station.
Rep. by P.P. Nagercoil. .. Respondent 

This petition is filed by Advocate Thiru N. Jeyakumar, u/s 439 Cr.P.C.,

praying to grant bail to the petitioner. 

 ORDER 

Perused  the  petition  filed  through  online  and  written  submission

submitted by the learned Public Prosecutor.  

The petitioner has been charged for the offence u/s 394, 397 and 506(ii)

IPC.

 The learned counsel for the petitioner stated in the petition filed through

online that in the month of December, 2019, the petitioner was arrested in Crime

No.372/2019 of  Vadasery   police  station.   Through the  confession statement,  the

petitioner was implicated in this case.  He was arrested in this case on 31.01.2020

and prayed for  bail to the petitioner. 

 The learned Public Prosecutor  stated in  the written objection  that   the

present petitioner is A1 and he was arrested on 31.01.2020 and the earlier application



was dismissed only on 19.03.2020 and there is no change in circumstances.  The

petitioner  is  having  ten  previous  cases  and  in  S.C.  No.  266/2017,  Non  Bailable

Warrant issued against the petitioner on 27.04.2019.   In the guise of hiring an auto,

the accused persons has assaulted the complainant and had extorted his mobile, auto

and  cash  Rs.1,800/-,  total  worth  Rs.1,03,800/-.   In  the  event  of  allowing  this

application, there is strong apprehension for the accused person to use the current

scenario and again involve in such activities and he has serious serious objection to

grant bail to the petitioner.

   Considering the objection of  the respondent  police  that  the petitioner

along with other accused assaulted the complainant and had extracted his mobile,

Auto  and  cash  of  Rs.1,800/-,  and  the  total  value  of  properties  worth  about

Rs.1,03,800/-, this court is not inclined to grant bail to the petitioner at this stage.

Hence this application is dismissed.

In the result, this petition is dismissed.

Pronounced by me in open court this the 8th day of  April, 2020.

        Sd/- S. Arulmurugan,
              Principal Sessions Judge.

 



 In the Court of Principal Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,          
                Principal  Sessions Judge.   

  
    Wednesday,  the 8th day of  April, 2020.

   Crl.M.P. No. 1397/2020

Rethinaraj, S/o. Devarai ..Petitioner  

             /Vs./ 

Inspector of Police, 
Thuckalay  Police Station,
Crime No. 68/2020 of Thuckalay   Police Station.
Rep. by P.P. Nagercoil. .. Respondent 

This  petition is filed by Advocate Thiru J.  Aruldhas,  u/s 439 Cr.P.C.,

praying to grant bail to the petitioner. 

 ORDER 

Perused  the  petition  filed  through  online  and  written  submission

submitted by the learned Public Prosecutor.  

The petitioner has been charged for the offence u/s 294(b), 304, 323 and

506(i) IPC.

The case of prosecution is that on 08.02.2020 at about 8.30 P.M. while

the petitioner was in gate duty, the informant's husband  violently tried to trespass

into the hospital premises, the petitioner advised him  to come in the morning to visit

the patients, if any one was admitted.  Due to this some wordy altercations happened

with the petitioner, some other staff of the hospital and the informant's husband.  The

petitioner along with other accused  assaulted the informant's husband and thrown out

of the hospital gate and threatened  him.  Hence the chagrge.



 The learned counsel for the petitioner stated in the petition filed through

online that the petitioner is innocent of the offences alleged against his and he was

doing duty as a Government servant and this is the third application and the petitioner

surrendered before the Judicial Magistrate, Padmanabhapuram on 10.02.2020 and he

is under     judicial custody from 10.02.2020.  The petitioner is ready to abide by any

condition and not to threaten the witnesses or tamper the evidences  and prayed for

bail to the petitioner. 

 The learned Public Prosecutor  stated in  the written objection  that   the

occurrence took place in the premises of the Government Hospital and subsequently

the case was altered in to 304 IPC.  Material part of investigation is already over.  

     Considering the fact that the material part of the investigation is already

over, this court is inclined to grant interim bail to the petitioner  on execution of his

own bond with direction that after his release from the jail, the petitioner is directed

to move regular bail within four weeks from the date of his release.  

In the result,  the petitioner is ordered to be released on interim bail on

his executing an own bond for a sum of Rs.10,000/- and the petitioner is directed to

move regular bail within four weeks from the date of his release and accordingly  this

petition is  allowed.  

Pronounced by me in open court this the 8th day of  April, 2020.

                   Sd/- S. Arulmurugan,
                Principal Sessions Judge.

To  
The Judicial Magistrate No.I, Padmanabhapuram.
The  Inspector of Police, Thuckalay Police Station.
The Superintendent, District Jail, Nagercoil. 
The counsel for the petitioner. 



 



 In the Court of Principal Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,          
                Principal  Sessions Judge.   

  
    Wednesday,  the 8th day of  April, 2020.

   Crl.M.P. No. 1398/2020

Anish S/o. T. Jeyapaul ..Petitioner  

             /Vs./ 

Sub Inspector of Police, 
All Women Police Station, Kanyakumari,
Crime No. 9/2020 of All Women Police Station, Kanyakumari
Rep. by P.P. Nagercoil. .. Respondent 

This petition is filed by Advocate Thiru M. Umathanu, u/s 439 Cr.P.C.,

praying to grant bail to the petitioner. 

 ORDER 

Perused  the  petition  filed  through  online  and  written  submission

submitted by the learned Public Prosecutor.  

The petitioner has been charged for the offence u/s 376 and 506(i) IPC.

It is stated in the bail application that this is the 2nd bail application and

the first bail petition in Crl.M.P. No.874/2020 was dismissed on 28.02.2020  on the

ground  that  potency  test  was  not  conducted.  The  petitioner  was  arrested  on

20.02.2020.  The petitioner is in judicial custody for the past  50 days.   Now the

potential test was conducted.  Hence the bail may be granted.

 Whereas in the written objection,  the learned Public Prosecutor  stated

that the victim is  20 years old and she is 8 months pregnant and above to deliver the

child.  Due to the said criminal activity of the petitioner/accused, the victim has been



abandoned by her parents and she is helpless and she is now staying in a Home at

Adaikalapuram.  Therefore, he has serous objection to grant bail.  

     Considering the fact that the petitioner/accused is in judicial custody

from 20.02.2020 which is more than 45 days and also considering the fact that the

potency test is completed, this court is inclined to grant interim bail to the petitioner

on execution of his own bond with direction that after his release from the jail, the

petitioner shall move regular bail within four weeks from the date of his release.  

In the result,  the petitioner is ordered to be released on interim bail on

his executing an own bond for a sum of Rs.10,000/- and the petitioner is directed to

move regular bail within four weeks from the date of his release and accordingly  this

petition is  allowed.  

Pronounced by me in open court this the 8th day of  April, 2020.

                   Sd/- S. Arulmurugan,
                Principal Sessions Judge.

 
To  
The Judicial Magistrate No.I, Nagercoil.
The Sub Inspector of Police, All Women Police Station, Kanyakumari.
The Superintendent, District Jail, Nagercoil. 
The counsel for the petitioner. 

 


